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NEW BOMBAY BENCH

0.A. No. 275/89 ' 198
AXAX XN

DATE OF DECISION __ 18.8,1989 _

Shri D.D.Dudhuadekar & anothsar Petitioners

Shri G.S.dalia A Advocate for the Petitionerts)
Versus

Union of India and othérs. Respondent s

Shri J.G.Sawvant Advocate for the Responacin(s)

The Hon’ble Mr. M.Y.Priolkar, Member (A)

The Hor’ble Mr,

Whether Reporters of local papers may be allowed to see the Judgement? \J%
To be referred to the Reporter or not? N~
Whether their Lordships wish to see the fair copy of the Judgement? N~

N~

Whether it neede te be circulated to other Benches of the Tribunal?
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH, NEW BOMBAY 400 614

OA .NO. 275/89

1. Shri D.D.Dudhuadekar

2. Shri S.P.mishl‘a ’
C/o. GeS.Walia, Advocate

89/10, Western Railuay Employees E
Colony, Matunga Road, Bombay=19. Applicants
V8. |

1. Union of India through
General Manager, Central Railuay,

& Bombay V.T., Bombay.,
2. General Manager, Central Railuay,
‘Bombay V.T., Bombay.
3. Chisf Workshop Manager,
Central R ailway Workshop,
Matunga, Bombay. Respondsnts
<. CORAM: Hon'ble Member (A) Shri M.Y.Priolkar
Appsarances: 3
Nroaos Jalia
Advocate
for the applicants
NG’I' . P sSawant
Advocate
for the respondents
Pe ORAL JUDGMENT Dated: 18.8.1989

Mr.G.S5.Walia for the applicantgsand Mr.J.G.Savant

for the respondents,

2e This is an application against notification dated
16.2.1989 by which the result of the examination held in the
Office of the Chief Workshop Manager, Matunga on 24,1.1989

and 28.1.1989 for the post of Intermediate Apprentice Mechanics

e

has been announced. The names of the two applicants have not
been includgd in this notification, The griesvance of these
applicants is that the selection has not been conducted properly
and in accordance with the Rules laid down in this behalf. They
have, thgrefore, approached this Tribunal praying for dipsttions
for sett;ng aside this notification and also directing the
respohdebts to hold a fresh sslection in accordance with the

rules,
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3. Mr.J.G.5avant, Counsel for the respondents, who is
present states on instructions from M:.V.G.Andhalkar, Senior
Personnel Inspector, Matunga, who is also present in the court,
that the Competent Auéhority has already takenra decision to
scrap the impugned panel which was announced by the impugned
notification dated 16.2.1989, He also states that there is no
- specific decision at this stage regarding a2 fresh selection,

but this is bound to follow soon.

4. The application accordingly does not survive and is
therefore disposed of as uithdrawn with no order as to costy

- at the requéét of Mr, Walia, learned advocate who is present

on behalf of the applicant,
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@ (M.Y.Priolkar)
Member (A)
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